
.221 St. Res. re. Con- MAGHA 7, 
sereutiiow <of -Foreign Exchange 
etc Qfddmnte it Conseivation 
of Foreign Exchange etc. Bill 

MR DEPUTY-SPEAKER I will 
now put the resolution of Shri E m -  
mo De Sequeira to vote

The question is

“This House disapproves ot  the 
Conservation of Foreign Exchange 
and Prevention of Smuggling Acti
vities (Second Amendment) Ordi
nance, (1975) Ordinance No 29 of 
1975) promulgated by the Presi
dent on the 12th December, 1975 ” 

The motion was negatived

MR DEPUTY-SPEAKER Now, 
the question is

“That the Bill further to amend 
the Conservation of Foreign Ex
change and Prevention of Smug
gling Activities Act, 1974, be taken 
into consideration”

The motion was adopted
MR DEPUTY SPEAKER We shall 

now take up the clauses
Now, the question is

‘That clauses 2 to 5 and 1 stand 
part of the B ill”

The motion was adopted
Clauses 2 to 5 and 1 were added to the 

Bill
Enacting Formula

SHRI PRANAB KUMAR MU
KHERJEE I beg to move

Page 1, line 1,—
for “Twenty-sixth” substitute 

‘Twenty-seventh’ (1)
MR DEPUTY-SPEAKER The 

question is
Page 1, line 1,— 

for ‘Twenty-sixth’ substitvte 
‘Twenty-seventh’ (1)

The motion urn adopted 
MR DEPUTY SPEAKER The 

*que§tion is
“That the Enacting Foimula, as 

amended stand part of the Bill *' 
The motion was adopted

________ V --------------------------------------
. ‘Moved with the recommendation
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The Enacting Formula, as amended, 
was added to the Bill The Title was 
added to the Bill

SHRI PRANAB KUMAR MU
KHERJEE I beg to move

I hat the Bill as amended, be 
passed ”

4R DLPUTY-SPEAKFR The 
question is

“That the Bill as amended, be 
passed ’

The motion uai> adopted

14.37 hrs

SUPPLEMENTARY DEMANDS* FOR 
GRANTS (NAGALAND), 1975-76
MR DEPUTY-SPEAKER The 

House now will take up discussion and 
voting on the Supplementary De
mands for Grants in respect of the 
Budget for the State of Nagaland for 
the year 1975-76

D e m a n d  No »— L v s d  R e v f n u e  

S t a m p s  a n d  R f g i s l u a t i o n

MR DEPUTY-SPEAKER Motion 
moved

‘That a Supplementary s>um not 
exceeding Rs 25,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of the State of Nagaland to defray 
the charges which will come m 
course of payment during the year 
ending the 31st day of March, 1976 
m respect of ‘Land Revenue, 
Stamps and Registiation’ ”

D e m a n d  No. 9 —T a x e s  o n  V e h ic l e s

MR DEPUTY-SPEAKER Motion 
moved

That a Supplementaiy t>um not 
exceeding Rs 51,000 on Revenue 
Account be granted to the Presi
dent out of tne Consolidated Fund

of the President
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of the State of Nagaland to defray 
the charges which Will come in 
course of payment during the year 
ending the 31st day of March, 1976 
in respect of "Taxes on Vehicles'.”

D e m a n d  No. 12.—C iv il  S ecreta r ia t

ME. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not 
exceeding Bs. 13,16,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of the State of Nagaland to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1976 
in respect of ‘Civil Secretariat’.”

D em and  No. 13—D is t r ic t  a d m in is 
t r a t io n  S p e c ia l  W e lfa r e  S c h e m e  an d  

T r ibal  C o u n c il

MR. DEPUTY-SPEAKER: Motion
moved;

“That a Supplementary sum not 
exceeding Rs. 6,79,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of the State of Nagaland to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1976 
in respect of ‘District Administra
tion Special Welfare Scheme and 
Tribal Council’.”

D e m a n d  No. 15.—S p e c ia l  E x p e n d i
t u r e  o n  M a in t e n a n c e  o f  L a w  a n d  
O rder  in c l u d in g  C o n t r ib u t io n  f o r  

P e n s io n  a n d  G r a t u it ie s

MR. DEPUTY-SPEAKER: Motion
moved;

“That a Supplerrtentary sum not 
exceeding Rs. 1,28,40,060 on Revenue 
Account be granted to the Presi
dent out of tiie Consolidated Fund 
of the State of Nagaland to defray 
the charges which will come in
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course df fclyfnent during the year 
ending the 81st day of M uch, 1976 
in respect of 'Special Rfcptaiditm* 
on Maintenance of Law and Order 
including Contribution for Pensions 
and Gratuities’/ '

D e m a n d  N o . 16.— V il l a g e  G uahds

MR. DEPUTY-SPEAKER: Motioa
moved:

“That a  S u p p le m e n ta ry  s u m  n o t  
e x c e e d in g  Rs, 2,7*0,000 o n  Revenue 
Account b e  g r a n t e d  to t h e  Presi
dent o u t  of the Consolidated Fund 
o f  the State o f  N a g a la n d  t o  d e f r a y  
t h e  c h a r g e s  w h ic h  will c o m e  in  
course o f  p a y m e n t  d u r in g  the y e a r  
ending the 31st d a y  o f  March, 1976 
in r e s p e c t  o f  *V illage  Guards’."

1

D e m a n d  N o . 17.— C iv il  P o l ic e  a n d  
F ir e  S m v ic e  U n i t

MR. DEPUTY-SPEAKER: Motion
moved;

"That a Supplementary sum not 
exceeding Rs. 1,52,15,000 on Re
venue Account a n d  not e x c e e d in g  
Rs 8,00,000 on Capital Account be 
granted to the President out of the 
Consolidated Fund of the State of 
Nagaland to defray the charges 
which will come in course of pay
ment during the year ending the 
Slst day of March, 1976 in respect 
of ‘Civil Police and f ire  Service 
Unit’.”

D e m a n d  NO. 20— V ig il a n c e  C o m m i s 
s io n

MR. DEPUTY-SPEAKER: Motion
moved;

“That a supplementary sum not 
exceeding Rs. 80,000 on Revenue 
Account be granted to the Pj***- 
dert out of the Consolidated Fund 
of the State of Naga&nd to  defray 
the charges which wBl come in 
course of payment during the yew 
ending the 31»t day of March, 19W
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in respect of ‘Vigilance Commifiu 
sion’.*’

Demand No. 22.—Nagaland Houbss

MB. DEPUTY-SPEAKER: Motion
tnoved;

“That a supplementary sum not 
exceeding fts. 67,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of the State of Nagaland to defray 
the charges Which will come in 
course of payment during the year 
ending the 31st day of March, 1976 
in respect Of "Nagaland Houses’.”

D e m a n d  N o . 24.— S t a t e  L o t t e r ie s

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not 
exceeding Rs. 2,65,000 on Revenue 
Accdunt be granted to the Presi
dent out of the Consolidated Fund 
of the State of Nagaland to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1976 
in respect of ‘State Lotteries'.”

D e m a n d  No. 26 E d u c a t io n

MR. DEPUTY -SPEAKER1: Motion
moved:

“That a Supplementary sum not 
exceeding Rs. 1,00,86,000 on Re
venue Account bo granted to the 
President out of the Consolidated 
Fund of the State of Nagaland to 
defray the charges which will come 
in course Of payment during the 
year ending the 31st day of March, 
1976 in resofcct of ‘Education’.”

Demand NO. 28.»—MEDtCAi, public 
Health and Family PiJMnnttG

MR. DtePUTY-SPKARfiR: Motion 
moved:

“That & da^>l'Wii«ntary sum ft*  
exceeding Rs. 15,S3,000 oil Rfc'rtsfttt* 
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Account be granted to the Presi
dent out of the Consolidated Fund 
of the State of Nagaland to defray 
the charges which will come in  
course of payment during the year 
ending the 31st day of March, 1975 
in respect of ‘Medical, Public Health 
and Family Planning’.”

D e m a n d  No. 34,— So c ia l  W e l f a r e

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not 
exceeding Rs. 13,48,000 on Revenue 
Account be granted to the President 
out of the Consolidated. Fund 
of the State of Nagaland to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 197ft 
in respect of Social Welfare’.”

D e m a n d  No. 36.— S o c ia l  S e c u r it y ,  
W e lfa r e  a n d  C o m m u n it y  S ervice

MR. DEPUTY-SPEAKER: Motioi
moved;

“That a Supplementary sum not 
exceeding Rs. $5,95,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of the State of Nagftfend to defray 
the charges which will come in 
course of payment during the year 
ending the 81st day of Mturch, 1976 
in respect of ‘Social Security, 
Welfare and Community Services’.**

D e m a n d  No. 38.— C o - o p e r a t io n

MR. DEPUTY-SPBAKER: Motion*
moved;

"That a  Supplementary sum not 
exceeding Rs. 2,37,000 on Revenue 
Account and not exceeding
lya.-15,84090 on Capital Account be 
granted to tfre £reak!«nt out of the
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Consolidated Fund of the State of 
Nagaland to defray tbe charges 
which will come in course of pay
ment during year siding the 31st 
day of March, 1976 in respect of 
‘Co-operation’.”

D e m a n d  N o . 44.— G r a in  S u p p l y  
S c h e m e

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not 
exceeding Ks. 1,00,29,000 on Capital 
Account be granted to the Presi
dent out of the Consolidated Fund 
of the State of Nagaland to defray 
the  charges which will come in 
course of payment during the year 
ending the 31st day of March, 1976 
in respect of ‘Grain Supply 
Scheme’.”

D e m a n d  N o . 47.— I n d u s t r ie s

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not 
exceeding Rs. 10,45,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of the State of Nagaland to defray 
the  charges which will come in 
course of payment during the year 
ending the 31st day of March, 1976 
in  respect of ‘Industries’.”

D e m a n d  No. 49.—P o w e r  P r o je c t s

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not 
exceeding Rs. 19,60,000 on Revenue 
Account be granted to the Presl* 
dent out of the Consolidated Fund 
of the State of Nagaland to defray 
the  charges which will come In 
course of payment during the year 
ending the 31st day of March, 1876 
In respect of "Power Projects’.”

Demand No. 90.—Road Transport

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not 
exceeding Rs. 11,50,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of tbe State of Nagaland to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1976 
in respect of 'Road Transport*.”

D e m a n d  N o . 52.—H o u s in g  L o a n s  a n d  
L o a n s  t o  G o v e r n m e n t  S e r v a n t s

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not 
exceeding Rs. 1,50,000 on Capital 
Account be granted to the Presi
dent out of the Consolidated Fund 
of the State of Nagalanci to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day o f  March, 1976 
in respect of ‘Housing Loans and 
Loans to Government Servants*.”

D e m a n d  No. 55—W a t e r  S u p p l y  
S c h e m e s

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not 
exceeding Rs. 74,82,000 on Revenue 
Account be granted to the Presi
dent out of the Consolidated Fund 
of the State of Nagaland to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1976 
in respect of ‘Water Supply 
Schemes'.”

* Shrimati Rohatgi seems to have a 
very 'easy job today. Nobody has 
given any names to speak on the 
Demands. I  will ju st pu t them to 
the House.
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SHRIMATI SUSHILA ROHATGI:

329 JV«fiokmd
Appropriation Bill 

The question Is:

“That the respective Supplemen
ta ry  sums not exceeding the 
•amounts on Revenue Account and 
Capital Account shown in the third 
column of the Order Paper be 
granted to the President out of the 
Consolidated Fund of the State of 
Nagaland and to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1976 in respect 
of the following demands entered 
in the second column thereof—

Demand Nos. 6, 9, 12, 13, 15 to 17, 
20, 22, 24, 26, 28, 34, 36, 38, 
44, 47, 49, £0, 52 and 55.”

The motion was adopted.

14.39 hrs.

NAGALAND APPROPRIATION 
BILL,* 1976

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 

' MATI SUSHILA ROHATGI): I beg 
to move for leave to introduce a Bill 
to authorise payment and appropria
tion of certain further sums from 
and out of the Consolidated Fund of 
the State of Nagaland for the services 
of the financial year 1975-76.

MR. DEPUTY SPEAKER: The
question is: ,

“That leave be granted to intro
duce a Bill to authorise payment 
and appropriation of certain further 
sums from and out of the Consoli
dated Fund of the State of Nagaland 
for the services of the financial 
year 1975-76/*

The motion was adopted.

I introduced the Bill. I beg to movet

“That the Bill to authorise pay
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Nagaland for the services of the 
financial year 1975-76 be taken into 
consideration.”

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to authorise pay
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Nagaland for the services of the 
financial year 1975-76 be taken into 
consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER; The 
question is:

“Clauses 2 and 3, the Schedule, 
Clause 1, the Enacting Formula, 

and the Title stand part of the 
Bill.”

The motion was adopted.

Clauses 2 and 3, the Schedule, 
Clause 1, the Enacting Formula, and 
the Title were added to the Bill.

SHRIMATI SUSHILA ROHATGI:
I beg to move:

“T hai the Bill be passed.”

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed.”

The motion was adopted

♦Published in Gazette of India Extraordinary Part II, Section 2, dated 27-1-76. 
f  Introduced | Moved with the recommendation of the President.


